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Notes of the Registry

Orders of the Tribunal
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Order dated: 22.03. 2000

Applicant was granted ACP benefits,by an order
dated 08.10 .2003/with effect from 01.04.2000. The
sa.id benefits were sought to be cancelled vide
Annexure=45/7 dated 22.06.2005. Applicant subnitted
representéltion to the autharities on 2007.2005 and
épproached this Tribunal on 254072005 by filing
this present 0.A. under 3Section 19 of the Administra=-
tive Tribunals Act, 1985. During pendency of this \

case, it has been disclosed, in course of hearing,

today, that the Respondents have recalled the

impugned order that was passed under

A

Annexure=-~4/7
dated 22.06.2005.

As a coHnsequence, it has been submitted by the
Co&nsel for both the parties that this case has
become infructuous.

In the aforesaid premises, this case hereby
stands disposed of; same having become infiructuous.

send copizs of this order to the Applicant

and to the Respondents in the address given in the

Qr iginal Application. Free conies of this order he

Id, Counsel

also handed-=over to Mr. NeR «Routray,

appearing far the Applicant and to Mr. Te.Rath,

Id. Counsel appearing for the Railways.
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